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Heard both sides and perused the case records.

2. Both the authorities below have denied the CENVAT Credit availed by
the appellant in respect of the service tax paid on the disputed services
viz., rent-a-cab and insurance services. The appellants have assailed the
impugned order on the ground that those two disputed services were not
falling under the exclusion category of ‘input service’ defined under Rule
2(1) of the CENVAT Credit Rules, 2004. It was further contended by the

appellants that the authorities below have not specifically discussed as to
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why the CENVAT Credit availed on those disputed services should be
denied. Accordingly, it was pleaded that the matter should be remanded to
the original authority for proper fact-finding, assigning the reason of denial
of CENVAT benefit to the appellants. Learned Authorized Representative
appearing for Revenue also fairly concedes that the matter should be
looked into at the original stage, as no specific findings were on record

regarding denial of CENVAT Credit on disputed services.

4, Considering the fact that the reason for denial of the CENVAT Credit
on disputed services was not specifically assigned in both the orders passed
by the lower authorities, I am of the view that the matter should be
remanded back to the original authority for proper fact-finding as to why
the CENVAT benefit should not be available to the appellants. Therefore,
the impugned order is set aside and the appeal is allowed by way of
remand to the original authority. Needless to say that opportunity of
personal hearing should be granted to the appellants before deciding the

matter afresh.

5. In the result, the appeal is allowed by way of remand.

(Dictated and pronounced in open court)

(S.K. MOHANTY)
MEMBER (JUDICIAL)

Sinha



